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RA No. 227 of 1993 Iﬁ " ' y
OA No. 286 of 1993 - .. |
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New Delhi this the 10th day of February, 1995

Mr. Justice S.ﬁ; bhaon, Vice-~Chairman . :
Mr. S.R. Adige, Member ’A" . . =

fjanp
1. Union of India thrﬁﬂ%mbwh_ 7
the Secretary, Ean s _ N

Ministry of Defence Productlonfﬁhm“'?ﬁmaﬁgilb
South Block, ”J“ K
New Delhi.
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2. 'The Director General,
Ordanance Factories Board,
‘10-A, Auckland Road

: Calcutta.
B :
Bl The General Manager,
Ordnance Factory,
Murad Nagar, I NN :
District Ghaziabad "UPM. . .Review Petitioners
By Advocate Shri V.S.R. Krishna
Versus
1. Smt. Murthy
R'o Quarter No.13/2/288,
Ordnance Factory Estate,
Murad Nagar Dlstrlct
Chaziabad ‘UP:
2. Shri Ranpal Singh
R/o Quarter No.13/2/288,
y Ordnance Factory Estate,
Murad Nagar, i
District Ghaziabad ‘UP". . ..Respondents

By Advocate Shri Gaur, proxy counsel for Shri V.P.
Sharma, Counsel.

ORDER ‘ORAL:

This an an application on behalf o Hehe
Uniﬁn of India & Others, seeking the review of the
judgment dated 1.6.1993 given-by us. :
2. We had directed the Director General,

Ordnance, Factory Board for considering the request

This document is Bri;)cessgdek;cyiljﬁliofge%}.acer Qe Jersioh 9F you Pt 'tj(gremoa'é" thiNext, BleasSupkia@® bPDF Replacer Pro

employment on compassionate grounds to petlthHBSﬁpDFqummcom

No.2. \?




13 .
; | 17
This document is processed by PDF Replacer Free version. If you want to rergove this text, please upgrade to PDF Replacer Pro.

https://PDFReplzfg}.com

3. The ground on which the . Review Ap-licstion

is founded is that tﬁe 'ﬁegﬁdﬁdgntgi hé#é ';pproached
this Tribunal earlier with' a similar relief and that
request was rejected by this Tribunal.

4, Shri Krishna, the 1learned counsel for the
Union of India & Others states that during the pendency j
of the Review Abzlication,the direction given by us
had been carried out and the Director General, Ordnance
Factory Board had passed a fresh speaking order. ?
In view of these circumstances, this Review Application

has become infructuous and it is accordingly dismissed.

{S.R. ADIGE} {S.K,DHAON

MEMBER {A) _ VICE CHAIRMAN |
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